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16 Of the Merchant Shipping 
Act, 1958. 

(2) A statement correcting certain 
information given by him in 
the House on the 25th July, 
10967 during the discussion on 
the statement regarding Repat-
riation of Dr. Dharma Teja. 
[Placed in Library. See No. LT-
1347/67]. 

Mr. Speaker: Next, Shri K. K. Shah. 

Shri Nath Pai (Rajapur); Sir, I do 
not think you are following the rules 
this time. You had told us then that 
after the statement is made bY' the 
Minister concerned, you will allow us 
an opportunity to ask questions .... 

.. Mr. Speaker: That statement has 
not yet been made. 

8hri Nath Pal: It is laid on the 
Table. 

Mr. Speaker: This is different. He 
is yet to come to that. 

Shri S. M. Banerjee (Kanpur): Sir, 
I want to speak on sub-item (2) of 
item 4 of the agenda. The hon. Minis-
ter has laid a statement on the Table, 
correcting some information given by 
him on the floor of the House on 25th 
July 1967. Here I would point out that 
the earlier statement wa'3 made by 
the Minister a'3 early as 25th July. 
Today it is 8th August and he is cor-
recting it now. Previously it was 
rUled by the Chair that if there was 
any apparent mistake committed un-
consciously or con'3ciously, inadver-
tently or otherwise, it should be cor-
rected immediatelY'. He is correcting 
the answer which he gave on the 
25th today knowing fully well that the 
House is going to adjourn on the 12th 
ISO that there is not time left for 
di!K!Ul!lsion. So I will only request yOU 
to see that It is not done in future. 

RIlPORT or TID rRD8 Cot1NCIL OF INDIA 
FOR 1968, (NOVEMBER-DzcJ:MBlllll) 

The De}Mlty MIDfster III the MJDIJtr7 
. of information ani BroadeuOD&' 

(ShrImaU NandJal Satpathy): Sir, on 
behalf of Shri K. K. Shah, I beg to 
lay on the Table-

A copy of the Report of the Prell 
Council of India for the year 
1966 (November-December) 
under section 18 of the ~ 

Council Act, 1965. [Placed i71 
LibraT1/. See No. LT-1848/ 
67.] 

REPoRT OF THE COMMISSIONER or 
RAILWAY SAFETY FOR 1965-66, PAPERS 
UNDER SUB-RULE (5) OF ROLl: 8 or 
THE Am CORPORATIONS RULES, rrc. 

The Deputy Minister In the Mlnistr)' 
of Tourism and Civil Aviation (SbrI-
mati Jahanara Jalpal Singh): Sir, on 
behalf of Dr. Karan Singh, I beg to 
lay on the Table-

(1) A eopy of the Report Of the 
Commissioner of Railway 
Safety on the working of the 
Railway Inspectorate for the 
year 1965-66. [Placed in Li-
brary. See No. LT-1349/67]. 

(2) A copy each of the following 
papers under Bub-rule (5) of 
rule 3 of the Air Corporations 
Rule, 1954: 

(i) Summary of Budget Esti-
mate.s for Revenue and Ex-
penditure of Air India for 
the year 1967-68. 

(ii) Summary of Actuals for the 
year 1965-66, Budget Esti-
mates and Revised Eeti 
mates for the year 1966-67 
and Budget Estimates for 
the year 1967-68 under 
Capital of Air India. 

[Placed in Library. See No. LT-
1350/67.] 

(iii) Summary of Budget Esti-
mates of Revenue and Ex-
penditure of the Indian Air-
lines Corporation for the 
year 1167-68. 

(iv) Summary of Actuals for the 
year 1985-66, Blldiet :s.u-
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[Shrimati Jahanara Jaipal Singh] 

rna tes and Revised Estimates 
for the year 1966-67 and 
Budget Estimates for the 
year 1967-68 under Capital 
of the Indian Airlines Cor-
poration. 

[Placed in Library. See No. LT-
1350/67.] 

Movement) Second <Amend-
ment Order, 1967, published 
in Notification No. G.S.R. 
1166 in Gazette of India 
dated the 25th July, 1967. 

(ii) G.S.R. 1167 published in 
Gazette of India da ted the 
26th July, 1967. 

STATEMENT REGARDING IDIKKl HVDRO- [Placed in Library. See No. LT-
ELEcTRIC PROJECT 1355/67.] 

TIle Minlster of IrrlgaUon and 
Power (Dr. K. L. Rao): Sir, I beg to 
lay on the Table-

A statement regarding ldikki 
Hydro-Electric Project in 
Kerala. [Placed in Library. 
See No. LT-1351/67J. 

ANNUAL REPORT OF INDIAN CENTRAL 

OILSE!:Ds COMMI'l"l'EE FOR THE YEAR 

1965-66, nc. 

The Minister of State in the MiDb-
tfJ' of Food, Apiculture, Community 
Development and Cooperation (Shri 
Annasahib Shlnde): Sir, I beg to lay 
on the Table-

(1) A copy of the Annual Report 
of the Indian Central Oilseeds 
Committee for the year 1965-
66. [Placed in Library. See 
No. LT-1352/67.] 

(2) A copy of the Annual Report 
of the Indian Lac Cess Com-
mittee for the year 1965-66. 
[Pla.eed in Library. See No. 
LT-1353/67.J 

(3) A coPy of the Report of the 
Indian Central Tobacco Com-
mittee for the period 1st April, 
1965 to 30th September, 1965. 
[Placed in Library. See No. 
LT-1854/67.] 

(C) A copy each of the following 
Notifications under sub-section 
(6) of section 8 of the Essen-
tial Commodities Act, 1955:-

(I) The.AJl4hra Pradesh Rice 
ad PacL:ly (Restrlction of 

NOTIFICATIONS UNDER MOTOR VEHICLES 

ACT, 1939 

The Deputy Minister in the Minis-
try of Transport aDd Shipping (Shri 
Bhakt Darshan): Sir, I beg to lay on 
the Table-

(1) A copy each of the following 
Notifications under sub-sec-
tion (3) of section 133 of the 
Motor Vehicles Act, 1939;-

(i) The Delhi Motor Vehicles 
(Second Amendment) Rules. 
1967 published in Notifica-
tion No. F. 3(39)/66-67-
Transport in Delhi Gazette 
dated the 1st June, 1967. 

(Ii) The Delhi Motor Vehicles 
Rules (Fourth Amendment) 
Rules, 1967, published in 
Notification No. F. 3(10)/ 
65-66-Transport in Delhi 
Gazette dated the 22nd June, 
1967. 

(2) Two statements showing rea-
sons for delay in laying the 
above Notifications. 

[Placed in Library, S ~o  LT-
1356/67.] 

13.11 hn. 

BUSINESS ADVISORY COMMl'l'TE1l 
SIlVEN'l'JI RIlPoR'l' 

!rile M1niBter Gl Parllamentary 
AJraIn aDd CoJmn1lDleaUoas (Dr. Bam 
B1I.bIaac 81qh): Sir, I beg to present 


